Papers

I"’l a copy of the Mysore Gov-
ernment Savings Bank (Nomi-
nation) Rules; 1964, published
in Notificution No. G.S.R. 613,
dated the 1Bth April, 1964,
under sub-section (3) of sec-
tion 15 of the Government
Savings Bank Act, 1873.

|Placed in Library, See No. LT-
2071/64).

(3) The Emergency Risks (Fac-
tories) Insurance (Second
Amendment) Scheme, 1804,
published in Notification No.
5.0. 2180, dated the 2Tth June,
1964, under sub-section (7)
of section 3 of the Emergency
Risks (Factories) Insurance
Act, 1962,

[Placed in Library, Sec No. LT-
7972/64).

(4) The Emergency Risks (Goods)
Insurance (Second Amend-
ment) Scheme, 1064, publish-
ed in Notification No. S.0.
2191, dated the 27th June,
1964, under sub-section (8) of
section 5 of the Emergency
Risks (Goods) Insurance Act,
1962.

[Placed in Library, See No. LT-
2073/64].

(5) The Defence of India (Ninth
Amendment) Rules, 1984,
published in Notification No.
G.S.R. 969, dated the 4th July,
1064, under section 41 of the
Defence of India Act, 1962.

{Placed in Library, See No. LT-
2074/64].

(8) Notification No. S.0. 2679,
dated the Bth August, 1964,
under sub-section (2) of sec-
tion 2C of the Insurance Act,
1938.

[Placed in Library, Sce No. LT-
2075/64).
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Rice-MiLuivg  InpusTRY (REcuration
AND LICENSING) AMENDMENT
RuLes

The Parlinmentary Secretary tp the
Minister vl Food and  Agriculture
(Shri Shinde): Sir, on behalf of Shri
D. R, Chavan I beg to re-lay on the
Table & copy of the Rice-Milling In-
dustry (Regulation and Licensing)
Amendment Rules, 1964, published in
Notification No. G.S.R. 747, dated the
16th May, 1964 under sub-section (4)
of section 22 of the Rice-Milling In-
dustry (Regulation) Act, 1958.

[Placed in Library, See No. LT=-
2888/84).

METALLIFEROUS (SECOND AMENDMENT)
ReguLATIONS; WORKING JOURNA-
Lists (CoNDITIONS OF SERVICE) EXC.
RuLes; ANNUAL Rerorr or CoAL
Mines Rescue Stations Commrr-
Tex; ResoLutions re. Boarp rom
CorroNn  TeEXTILE INDUSTRY AND
REOARDING RECOMMENDATIONS FOR
INTERIM WAGE INCREASE MADE BY
C. W. B. ror LiMzsTONE AND
DovomITE MINING INDUSTRIES AND
T™E Tea PrANTATION INDUSTRY
AND APPOINTMENT of Wace BoArp
roR THE CemENT INDUSTRY

The Minisier of Labour and Em-
ployment (Shri D. Sanjivayya): Sir,
on behalf of ghri R. K. Malviya [ beg
to lay on the Table a copy each of
the following papers:—

(1) The Metalliferous (Second
Amendment) Regulations,
1064, published in Notification
No. G.S.R. 846, dated the 4th
July, 1864, under sub-section
{7) of section 58 of the Mines

Act, 1952.

[Placed #n Library, Se. No. LT-
2676/64].

(2) The Working Journalists

(Conditions of Service) and
Miscellaneous Provizions
(Amendment) Rules, 1964

published in Notification No.
G.S.R. 897, dated the 1lth



Papers laid

on the Table

[Dr. D. Banjivayya)
July, 1864, under sub-section
(3) of section 20 of the Work-
ing Journalists (Conditions of
Service) and Miscellaneous
Provisions Act, 1055,

[Placed in Library, See No. LT-
2077/64].

(3) Annual Report of the Coal
Mines Rescue Stations Com-
mittee, Dhanbad, for the year
1963-64.

[Placed in Library, See No. LT-
2078/84].

27

(4) Government Resolution No.
WB-8(14) /63, dated the 12th
August 1064 regarding ep-
pointment of the Second Wage
Board for the Cotton Textile
Industry. :

[Placed in Library, See No. LT-
2078/64).

(5) Government Resolution No.
WB-2(18) /84(2), dateq the
28th August, 1884 regarding
revised recommendations for
interim wage increase made
by the Centra] Wage Board
for Limestone and Dolomite
Mining Industries.

[Placed in Library, See No. LT-
2982/64].

(6) Government Resolution . No.
WB-3(14) /64, dated the 2nd
September, 1084 regarding
recommendations of the Cen-
tral Wage Board for the tea
plantation industry for interim
wage increase,

[Placed in Library, See No. LT-
1981/64].

(7) Government Resolution No.
WB-6(3)/84, dated the 2nd
Septemb-r, 1964 regarding
appointment of the Second
‘Wage Board for the cement
industry.

[Placed in Library, See No. LT-
2982 /64).

SEPTEMBER 7, 1964 128

Tt
1238 b,

PARLIAMENTARY COMMITTEES—
SUMMARY OF WORK

Secrefary: Sir, 1 beg to lay on the
Ttble a copy o! the Plrlll.mmury
itt s vy of Work' per
tlmtn; to the period 1st June, ma

to 31st May, 1964.

12,33} hrs.
PRESIDENT'S ASSENT TO BILLS

Becretary: Sir, I lay on the Table
the Appropriation (No, 4) Bill, 1964
passed by the Houses of Parliament
during the last session and assented to
by the President since a report was las'
made to the House on the 27th Muy.
1064.

2. 8ir, I also lay on the Table copies,
duly authenticated by the Secretary ol
Rajya Sabhu, of the following four
Bills passed by the Houses of Pariia-
ment during the last session and ass-
ented to by the President since a re-
port wag last made to the House on the
27th May, 1064:—

(1) The Delhi (Delegation of
Powers), Bill 1564,

(2) The Indian Medical Council
(Amendment) Bill, 1664.

(3) The Coir Industry (Amend-
ment) Bill, 1964.

(4) The Constitution (Seventeenth
Amendment) Bill, 1964.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1964-85

‘The Miaister of Planning (8hri B. R.
Bhagat): Sir, On behalf of Shri T, T.
Krishnamachari, I beg to present a
Statement showing  Supplementary
Demands for Grants in respect of the
Budget (General) for 1984-85.



